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(v) The Company sent requests to CMDC nonrinee directors seek;ng their prior confirmalion for
holding board meetings but no coniirmation could be obtained for holding meetings hence no
board meeting could be held during this period.

(vi) After due legal consukalion the Company decided to convenc board meeting regardless ofthe
facl lvhether the CMDC directors altend or noi. The Board Meeling was convened on January

22. 2015 with due nolice rhereof having been sent to all the directors ircluding CMDC
nominee directors. However. none of the nominees of CMDC attended ihe meeling and

lherefore the meeting $as adjourned to Febru r- 5,2015 wilh due nolice lhereof sent toall
the directors. Al the said meeling the Company, inleFalia. approved the audiled financials for
the year ended on March il,20ll and March 31,2014 and convened lhe annual general

meetings, the members approved and adopred the audiled financials and accordingly the

Compan) filcd the samc with MCA.
The Registrar ofCompanies, Chhattisgarh forwarded the compounding application vidc his leticr No.
No. ROC-C.G./621A JTA,2015,95j darcd 17.07.2015 and lhe same has been rr€ared as Company
Application No. 258/62 I A/CLBi MBi 201 5.

2. The undersign€d, the rhen Pr€siding Officer. of ersnvhile Company Law Boa{d had gone

throuSh the application and the report submitied by rhe Regislrar ofCompanics. Chhallisgarh and also

the submissions made by the Authorised Representativc al rhe time of hcaring and noted that
application for compounding ofoffen€e commined under Seclion 166 oflhe Companies Acr. 1956.

meriled consideration.

i. Accordingly. lhe off€nce commined under seclio[ 166 ofrhe Companies Acl. 1956 as slated

and explained above has been ordered on 18.05.2016 to be compounded againsi the Company and i1s

two Directors on payment ofRs. 10,000/. b) each.

4. Subsequcntly, vide Norificalion No. A-45011/14i2016'Ad. IV dated 01.06.2016. issued by
the Ministry of Corporate Affairs. Ne\! Delhi. the Cenrral Covernment has constiluted the National
Company Lau Tribunal and dissolved lhe erstwhile Cornpan] l,aw Board w.e.t 01.06.2016.

5. -l 
he applicants above named hale remiiled Ihe iotal compounding fees of Rs.I0.000- $ith thc

newly constilured office ofthe Nalional Company Law Tribunal. Mumbai Bench i.c. afier dissolution
ofthe Company Law Board.

6. Having regard ro the facls and circumstances oflhe case, lhe offence commilled under secrion

166 ofthe Companies Act. 1956 by lhe Company and its two Direclors named above, is hereby

7. Therelbrc. Regislrar of Companics. Chhallisgarh is hereb) direcled to rake lurlher aclion as

p.ov ided under sedion 62 I A( i Xc)( d) of lhe Com panies Act, I 956

Ordercd Accordingly

B.s.v. PRAKASH KUtrIAR
Mcnber (Judicial)

Daled this $q$. \\ . to\a(\-

Lenovo
Typewritten Text
Sd/-




